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‘version of the Report mentioned at
(1) above, [Placed in Library. See
‘No. LT-3344/79].

(2) (i) A copy of the Sixty-fifth
Report@ (Hind{ version) of the Law
Commission on Recommendation of
Foreign Divorces,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Report mentioned
at (i) above. [Placed in Library, See
No. LT-3345/179).

(3} A copy of the Report (Hindi
and English versions) pertaining to
the execution of the provisions of
the Monopolies and Restrictive Trade
Practices Act, 1969, for the period
from 1st January, 1977.to 31st De-
cember, 1977 under section 62 of
the said Act. [Placed in Library.
See No. LT-3348/79).

(4) A copy of the Report (Hindi
and English versions) under section
21(3) (b) on the Monopolies and Res-
trictive Trade Practices Act, 1960
in the case of the M/s. Vulcan-Laval
Limited Bombay for substantial ex-
pansion of its activities by way of
manufacture of plant, machinery and
equipment for Tobacco processing
and for the manufaciure of Tobacco
products and the Order dated the
17th January, 1979, of the Central
Government thereon, under section
62 of the said Act. [Placed in
Library. See No. LT-3347/79],

(5) A copy of Notification No. S.0.
21(E) (Hindi and English versions)
published in Gazette of India dated
the §th January, 1970 making cer-
tain corrections in Schedule III of
the Delimitation of Parliamentary
and Assembly Constituencies Order,
1076 relating to Andhra Pradesh,
under sub-section (2) of section 8 of
the Representation of the People

Act, 1850. [Placed in Library. See
LT-3343/79]

Rxview AND . ANNUAL REPORT OF
NaTioNAlL HYDROELECTRIC CORPORATION
Ltp.,, New DELHI rOR 1977-78

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I beg
to lay on the Table a copy each of
the following papers (Hindi and Eng-
lish versions) under sub-section (1)
of section 619A of the Companies Act,
1956 ; —

(1) Review by the Government on
the working of the National Hydro-
electric Corporation Limited, New
Delhi, for the year 1977-78.

(2) Annual Report of the National
Hydroelectric Power Corporation
Limited, New Delhi, for the year
1977-78 slong with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-3349/79]

REVIEW AND ANNUAL REPORT OF HINDU-
sTAN CopPER Lrp., CALCUTIA FOR
1977-T8 AND A STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): I
beg to lay on the Table:—

(1) A ~opy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Hindustan
Copper Limited, Calcutta, for the
year 1977-78,

(ii) Annual Report of the Hin-
dustan Copper Limited, Calcutta,
for the year 1977-78 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

@nglish version of the Repart was lald on the Table on the 2lst March,

1878,
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(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (1) above. [Placed in Library.
See No. LT-3350/78].

NOTIFICATIONS UNDER COMPANIES ACT,
1956 ANp A STATEMENT FOR NOT LAYING
HiIND1 VERSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay on
the Table:—

(1) A copy of Notification No.
G.S.R. 14(E), (Hindi and English ver-
gions) published in Gazette of India
dated the 4th January, 1979 making
certain alterations in Part—I of Sche-
duled VI to the Companies Act, 1956,
under sub-section (3) of section 641 of
the said Act, ([Placed 1in Library.
See No. LT-3351/79]

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
842 of the Companies Act, 1956:—

(i) The Companies (Central Gov-
ernments) General Rules and Forms
(Amendment) Rules, 1979, published
in Notification No. G.S.R, 24(E), in
Gazette of India dated the 9th
January, 1979.

(ii) The Companies (Appointment
of Sole Agents) Amendment Rules,
1979, published in Notification No.
GSR. 68 in Gazette of India
dated the 13th January, 1979, [Plac-
ed in Library. See No. LT-3352/79].

(3) (i) A copy of the Seventy-
seventh Report of the Law Commis-
sion on Delay and Arrears in Trial
Courts,

(ii) A statement (Hindi and Znglish
versions) explaining reasons for not
laying simultaneously the Hindi ver-
sion of the Report mentioned at (i)

above. [Placed in Library, See No.
LT-3353/791,
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Navy (PENSION) 18T AMENDMENY
RecuraTions, 1979

THE MINISTER OF STATE IN
THE ' MINISTRY OF DEFENCE
(PROF, SHER SINGH): I beg to lay
on the Table a copy of the Navy (Pen-
sion) First Amendment Regulations,
1979, (Hindi and English versions) pub-
lished in Notification No, S.R.0. 40 in
Gazette of India dated the 10th Febru-
ary, 1979, under section 185 of the
Navy Act, 1857, [Placed in Library.
See No. LT-3354/1791].

12,65 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya Sa-
bha:—

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Friday, the 23rd
February, 1979, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joint
Committee of the Houses on the
Visva-Bharati (Amendment) Bill,
1978:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Visva-Bharati - (Amendment)
Bill, 1978, be further extended up
to the last day, of the first week
of the Hundred and Tenth Session
of the Rajya Sabha.”*®

MR. SPEAKER: Calling Attention—
Shri Vinod Bhai B. Sheth,

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on a point of order.

MR, SPEAKER: What is the point
of order?

SHR] EDUARDO FALEIRO: Replles
to unstarred questions are suppossd to
be placed immediately after the Ques-
tion Heur. .



